FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RAJDEEP BUILDCON PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Rajdeep Build Private Limited
2. | Date of incorporation of corporate 14th August 1997
debtor
3. | Authority under which corporate ROC-Pune
debtor is incorporated / regjistered
4. | Corporate Identity No. / Limited U45202PN1997PTC110101
Liability Identification No. of
corporate debtor
5. | Address of the registered office and | Rajdeep House, Savedi,
principal office (if any) of corporate | Ahmednagar - 414003, Maharashtra
debtor
6. | Insolvency commencement date in | 04-06-2025
respect of corporate debtor
7. | Estimated date of closure of 01-12-2025
insolvency resolution process
8. | Name and registration number of Vikas Khiyani
the insolvency professional acting IBBI/IPA-001/1P-P-02738/2022-2023/14194
as interim resolution professional
9. | Address and e-mail of the interim 910, 9th Floor, Aimera Sikova, Opposite
resolution professional, as registered | Damodar Park, Nityanand Nagar,
with the Board Ghatkopar West, Mumbai-400086
Cavikas. khiyani@gmail.com
10.| Address and e-mail to be used for | 910, Sth Floor, Amera Sikova, Opposite
correspondence with the interim Damodar Park, Nityanand Nagar,
resolution professional Ghatkopar West, Mumbai-400086
cirp.rbpl@gmail.com
11. | Last date for submission of claims | 18062025
12.| Classes of creditors, if any, under NA
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional
13.| Names of Insolvency Professionals | NA
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)
14.| (a) Relevant Forms and (a) https;//www.ibbi.gov.in/home/downloads
(b) Details of authorized (b)https;//www.ibbi.gov.in/insolvency-
representatives are available at: professional

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Rajdeep
Buildcon Private Limited on 04th June 2025.

The creditors of Rajdeep Buildcon Private Limited, are hereby called upon to
submit their claims with proof on or before 18th June 2025 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by
electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
Date: 07-06-2025
Place: Mumbai

Vikas Khiyani
Interim Resolution Professional
Rajdeep Buildcon Private Limited

IP Registration No. IBBI/IPA-001/IP-P-02738/2022-2023/14194
(AFA No: AA1/14194/02/311225/107421 - Validity Date: 30/12/2025)
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“IMPORTANT"

Whilst care is taken prior to acceptance of
advantising mp‘% it is nol possible to verily
its contents. The Indian Express (P
Limited cannot bs held responsible for
such contents, nor for any loss or damage
incurred as a resull of trangactions with
companies, associgtions or individuals
advertising in its newspapers or
Publications. We therefore recommend
that resders make nacessary inquiries
bafore sending any monies of entering
into any agreements with advertisars of
piferwise achng on &n advartisement m
any  manner  whatsodver. Ragistensd
lnttars are not sccepted in response o box
numbar advariisemant.”

NOTICE

MOTICE 1S HEREHY GIVEM THAT THE
CEATIFICATES FOR 225 EQUITY SHARES
HEARING EQUITY SHARE CERTIFICATES
O 1327331 AND DISTINCTIVE NO. FROM
1301596013 TO 1391596237, UMDER THE
FOLID NO 70732891 OF LARSEN & TOUBAD
LIMITED STANDING IN THE NAME OF RANJIT
SARIN AMD PAMELA SARIM, HAVE BEEM
LOST QR MISLAID AND THE LUNDERSIGMED
HAVE APPLIED TO THE COMPANY TO |SSLE
DUPLECATE CERTERCATES FOR THE S&iD
SHARES, ANY PERSON WHO HAS ANY
GLAIM IN RESPECT OF THE SAID SHARES
SHOWLD WRITE TO OUR RESISTRAR, KFIM
TECHNOLDGIER LIMITED.  SELEMIUM
TOWER B, PLOT 31-32, GACHIBOWLL,
FINANGIAL DISTRICT, HYDERABAD-500032
WITHIN ONE MONTH FROM . THES DATE ELSE
THE COMPANY WILL PROCEED TO 1SSUE
DUPLECATE CERTIFIGATES,
MAME OF SHAREHOLDER
RAMJIT SARIN,
PAMELA SARIN

DATE: 06.06. 2025

NOTICE

WOTICE &5 heraby givan thal the Cerificate
with Folig number 000309 for Equity 200
Shares Tace valua Rz.10/- with Cerlificate
hos - 300 and 26258 - J6208 and wilh [hst,
Mos. 329651 - 329750 and 1721363 -
17214562 of RIR Power Electronics Limited.
standing in the name of | K Ratmamani hes
bean lostor restaid and the undarsigned has
applied 1o the Company 1o issue duplicals
Certificate for the said shares. Any person
wiho has a claim in respect of the 523 shares
should iodge such claim with the Company
at its: Registered Offica. 139141 Solarks 1
B Wing Saki Vihar Road Powai, Opp LAT
Gate Mo, &, Powal, Andheri [East), Mumbai,
Maharashtra, 00072 within one manth from
this date else the company will proceed o
iEsu duplicale Cerdificatals)

(D@t OTOGR025  Mame of Sharahalder Data
IKKERAN KUNHIKUTTAN RATHAMANI

Pursuant to Rule 17{4) OFf Limited
Liability Partnership Rules

Mis SARITA PROPERTY DEVELOPERS LLP
[ACL-4978), a LLP registered under Limied
Liability Parinershipfcl, 2008 having regatened
office a1 68 IRD Floor, 15t Crasscld Hanuman
Lans, Kalbaday, Mumba-40000? proposes o
shift jts resgistenad offica from 608 3RO Floor, 15t
Crossold Hanuman Lane, Kalbadewi,
Muembai-400002 o GF-01-&-1-2-1, Ground
Floor, Morth Gate Mall, Gujranwala Town,
Defhié-110009,
A person whose inferest is likely 1o be
affected by Me proposed chanoe i fhe
regissered office mayintimate o fhe Registrar of
Companies, Mumbai having 2 100 Ewersst
Building, Marins Drive, Mumbad - 400002 with
g copy lo Mis SARITA PROPERTY
DEVELOPERS LLP (AAI-3330) al ils
regstared offica wehin 21 days from (ha
publication of nobice, staling e palng of
inbergst and 1he grouncds ol opposiion & the
propesad change:

SARITA PROPERTY DEVELOPERS LLP

Sdy-

RAKESH MEDIRATTA
Designated Pariner
{DIM: O0I02402)

Date = 07062025
Place : Mumbai

PUBLIC NOTICE

OSBI

Publication of Notice regarding possession of property u/s 13(4) of SARFAESI Act, 2002
Motice |s hersby given wnder Securilization & Reconsiruction of Financial Assets and Enforcament of Security intarest Act 20082
(54 of H02) & in exercize of powers conferred under Section 13 [12) read with Rule 3 & Rube 8 of the Securdly Interest
{Enforcement) Rubes, 2002, a Demand Motice was izseed on the dates mentoned sgainst each aocount and stated heralnafber
callirg upan therm 1o repay the amountwithin B0 days from the date of recelpt af said natice
The Borrowers having fafsd to repay the amount, molice = hereby given 1o the Bormowers and the pubic i gensral that the
undersigned has taken Symbeolic Possession of the propery described herein beliow In exercse of power conferred an hinm under
secihen 134 of the said Act read with Bule 8 the sald Aot on the dales mentioned agalnst each apcound
he Borrowers in particidar and the public in general s hereby cautionsd not 1o deal with the propedy and any dealingz with the
property will be subject to the charge ol the STATE BANK OF INDIA o an amount and interast tharaddn,
The barrmsers attenbon Is invted 1o provisions of sub — sectien (B] of section 13 of the Acl, in respect of time available o redeam
the secured assals

STATE BANK OF INDIA

SB1 Home Loan Centre (10287) 4428, Shankar Shath Road, Gustekadi, Near Sharada Chambers,

Puna-4 19037, Td: (0200 26308176, EMAIL: racps punaif@sbi co.n

Name & Address Description of the property lg’:: ;:I 5311::-:;{:-. ﬂmmnﬂ
of the Borrower mortgaged! eharged i Possession | (Rs.) s on date
Al ihat peere and parcel of properly
bearing Pant Housa MoBO04, in
Bulldimg Mo, “A" an Elghth Floor,
admeasuring approx, 838 sq, N
{77.85 =q. mirs.) buill-up and
. |attached terrace sred B6 s0. (798 Rs. 3,37,092.00
Shri. Joel Vasanth Mitra 54 milrs :Iﬂ"d- Too Terace 537 &0 fl I:HUPEEI! Three Lakh
(Bormower) {49.88 5. mirs. ) in the project known Thirty Seven
Smt, Nalini Mitra{Borrower) | .. - Ty PARK', constructed on|  06.03.2025 Thousand and Minaty
Flent House No.804, Bth Floor lyns tand bearing Survey Mo.143|  And News Two Only) as-on
Budiding Mo. ‘A"*Unity Park’. S\ part) * illage Kondhwa Khurd, Paper  |04.06.2025 | 06032025 plus
2“1'-‘1323 Rondhwa Kh - Pune-|vo o Havell, District-Pune, and Publication on furlheer indarest with
g within tha |ocal fmits of Puna incidental expenzes,
Home Branch-East Street Municipal Corporation Property BAOE25 charges |_'t|:1p$_1 ale
AIC No 30437925424 e by S, Masini Milea and Shri Ssctara Fh L
Home Laan Maxgaln Joe! Mitra. Bounded folows Flat On incurred
ar towards East: By Flat Mo, A0,
Oncor tewands South: By Inlesnal
Road, On or towards West: By Flat
Mo. BrA03, On or towards Merth: By
Dunct & L obiy
Sdi-
Date: 07.06.2025 Authorised Officer
Place; Pung S8I HLC Shastkar Sheth Road, Pune

Whereas

the year 2025

West: - Road

Place: - Pune

——
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FEDBANK

Boundaries as Under.

East: - Property of Mr Amin Shaikh

North: - Property of Mr. Sugra Shaikh

South: - Property of Mr. Kulkani

Date: - 05/06/2025

FEDBANK FINANCIAL SERVICES LTD.
Unit no.: 1101, 11th Floor, Cignus, Plot No. 71A, Powai, Paspoli, Mumbai — 400 087

POSSESSION NOTICE

SCHEDULE |

DESCRIPTION OF THE MORTGAGED PROPERTY

Particulars of the immovable property document deposited to Fedfina)

The undersigned being the Authorized Officer of Fedbank Financial Services Ltd. under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under section 13 (12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated Apr 26%, 2024 calling upon the Borrower,
Mortgagor, Co-Borrower(s) and Guarantor:- (1) Abdulla Fahim Khan (Co - Borrower) (2) Mohin Fahim Khan (Co - Borrower) to repay the
amount mentioned in the said notice being Rs. 25,06,941/- (Rupees Twenty-Five Lakhs Six Thousand Nine Hundred Fourty One Only)
as on 03/05/2024 in Loan Account No. FEDPCMOHL0495362 together with further interest thereon at the contractual rate plus all costs
charges and incidental expenses etc. within 60 days from the date of receipt of the said demand notice.

The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove having failed to repay the above said amount within
the specific period, notice is hereby given to the Borrower, Mortgagor, Co-Borrower(s), Guarantor and the public in general that the
undersigned Authorised officer has taken Physical Possession of the property described herein below in exercise of powers conferred
on him under Section 13(4) of the SARFAESI Act read with Rule 8 of Security Interest (Enforcement) Rules, 2002 on this the June 05t of

The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove in particular and the public in general is/are hereby
cautioned not to deal with the following property and any dealings with the following property will be subject to the charge of Fedbank
Financial Services Ltd. for an amount Rs. 25,06,941/- (Rupees Twenty-Five Lakhs Six Thousand Nine Hundred Fourty One Only) as on
03/05/2024 in Loan Account No. FEDPCMOHL0495362 together with further interest thereon at the contractual rate plus all the costs
charges and incidental expenses etc.

The borrower’s attention is invited to sub-section (8) of Section 13 of the Act, in respect of time available to redeem the secured assets.

All that consisting of Flat No 301 on THierd Floor, admeasuring area 843.584 Sq Fit in the building known as “Firdos Apartment”
constructed on land bearing S No 4 Hissa No 14/3/5 Situated at Village Kondhwa Budrukh Tq Haveli Dist Pune

(Authorized Officer)
Fedbank Financial Services Ltd

easy

begva Lbrarea

e e

EASY HOME FINANCE LIMITED
Reg. Office: 302, 3rd Floor, Savoy Chambers, Dattatray Road & V. P-Road [EXTN.),
Sanfacruz West, Mumioai - 400054 | CIN; UT49%08H201 TPLC 2719 [Website: waw easyifc com
Emall:contackfieasyhomelirancein Toll Free: 1800 22 3279 | Tel: +91 22 3550 3442 | Tel: #51 223321 0457

e e

Appendix IV Symbolic Possession Notice (For Immovable Property)
Whareas, ha undersgnad baing fhe sufhonzed officer of EASY HOME FINAMCE LIMITED under the Sacrilisafon and
Reconstniction of Financal Azsests and Enforcement of Securly Interest Sot 2002 and in exercise of power confarned
under secticn 13721 raad with Rule 3 of the Secunty Interest [Enfercament] Rules 2002, Demand Moticais) issued by
Authonzed Officer of the Company o The Borrower]S) / Guaranbor|Sh mentionad hesain balow i repay The amaun!
mentaned i the notics within 60 davs from the date of receipt of the said nofice. The borrower having Failed to repay the
amaound, robca biere by given b e Barmawes(s) § Guaranlons| and the public in ganaral et the undarsigned has fakan
possession of the properly descrbed here in below in exercise of powers confered on him Under Sub-Section (4) of the
Sectian 13 of ihe said Act read with Rule B of the Security Interest Endforcament nules, 2002 The Barmawers aftenbion =
imeited to pravision ol sub-saction (&) of secanty of the Acl, in respect of lime availabla, o redasm (b sacumad assals
The Brerower in paricular and the publc o general are heratry cautionad nat ko deal with the property and any deaings
with the praparty el be subject iolbachange ol EASY foe an amount &5 mentonad barein undes with tha interast thereon

8| Mameof Borrower!  [Demand Motice Date | Possession
No.| Co-Borrower/Mortgagor | Amt.Outstanding Detail of Secured Assats: Notice
& Date of NPA /| Branch | LAN DatelType
1 | 1. Mr. Sitaram Demand Notice Date: | All thal part and parcel of the proparly bearng| Symbalic
Chandradev Yaday February 17, 2085 [Piol/House situated a1 Flal No. TO5.7th| June 05,
{Bomrower), Ols. : Rs.17,54 440/ |FloorBuikding No. 2, G Wirg, Sneh2C-11, Pavitel 2025
2 Mrs. Vibha Sitaram BranchiLAN : Snah, Pavilrs Dham Road, Village Tivan, Mear
Yadav (Co-Bormowes : Pavitra Dham Complex, Vazai, Thana
NPA: F{ei:mr:.r 02 2z | Virer-ZHLODI4ZBT |y 1atarachira, india, 401206, inciuding constnucler
buslding and fdure, with all rights
Z | 1. Miss. Shivali Mehra |Demand Notice Date; | All that part and parcel of the property beanng| Symbalic
{Bomower), February 17, 2025 | Plot/House situated a1 Fiat Mo, 26, Ground Fioor & Juna 05,
2. Mrs. Mohini Ajay Ols. : Rs. 15,30.8105. |wing. Bulkding No. 55. Anand Sagar CHSL.[ 2025
Mehra (Co-Borrowsr| BranchiLAN : DOiwanman, Megr Surya Garden & Ambadi Rosd
NPA; Fabruary 02, 2025 'ﬁl'!rHJHLWﬂ“ﬂ.H Erishna Towensnip, Vasad Wiesl 401202, Inchuding

carsirecied bodding and fodure, with all rights

SATUTORY NOTICE TO BORROWERSIGUARANTOS

Date : June 07, 2025 | Place : Maharashtra

BomowerislGuaranion's ane herely pl i caution that the propery may be soid at any time herein afier by way of pubic
auctantandan: andas such fhis rayalsa ba reated as a nolics under Ruled, B & Yaf Sagurty (rleresl) Enfortement Rules, 2002,
The detgiled inventory and Fanchrama couldnct e reconded due o obstnictions as such progerty hes bean photographed

Sdi- Authorised Offices, EASY HOME FINANCE LIMITED

| .

NESTLE INDIA LIMITED

(CIMN: L15202DL1959PLCO0378E)

Regd. Office: 100 / 101, World Trade Centre, Barakhamba Lane, New Delhi-110 001

Emall; investori@in, nestle.com, Website: www.nestle.in; Ph: 011-23418891

Investor Education and Protection Fund (IEPF) Authority

FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF THE COMPANY

Sub.: Transfer of Equity Shares of the Company to the Designated Demat Account of

This Motice is published pursuant io the provisions of the Companies Act, 2013, and the Investor Education
and Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016 read with the relevant
circulars and amendments therelo [1EPF Bules'), 1o inform the shareholders that ail tha shares in raspact of
which dividend remains unpaid! unclaimed for seven consecutive years, shall be transferred by the
Company to the Designated Demat Account of IEPF Authority in case they do not claim any of their
dividend(s), by the next due date of transfer i.e. 7" Septembear 2025. The details of such shareholders
including their name:and folio number or DP ID-Client 1D are available at the Imvestors section of the
Company's website (www nestle.in),

For the shara(s)/dividend(s) already transfarrad to IEPF Authority in complianca with the IEPF Rules, the
shareholders can claim such share{s)/dividend(s) by making an online application to the IEPF Authority in
Form IEPF-5, as prescribed and the same is available along with all details on website of |EPF
fwawltepf.govind.

For NESTLE INDIA LIMITED

Date : 06-06-2025 Pramod Kumar Rai

Place : Gurugram Company Secretary
il

Form Mo. URC-Z

Advartisemeant giving Motice about Registration wnder Part |

of Chapter &X|

Dated: OF /06,2025

[Furssant ta Section 374(b} of the Companies Act, 2013 and
Rule 4i1) of the Comparnies (Authorised to Register) Rulea, 2014

1, Matice s heraby given that in pursisanee of sub-section (2} of Section 365 of the
Companies Act, 2013, an Application has been made to the Beglstrar of
Companies, at Mumbai that SDORC Healthcare LLS, a Limited Liabikity Partnership
miay Bo registersd under Part | of Chapler XX of the Compantes Aol 2013, a5 a
Privaibe Company fimited by Shares.
2. Tha Principal objetts of theé Company is “To astablish, sat up, run Diagnostic
cantre, X-ray and Sonography centre, Pathological, Microbiological and immune-
biclogical laborateries and ¢conduct other medical tests, aralysis and researnch,
formulation of Medicare and prowvide all kinds of health maintenance plans.”
3. A Copy of the draft Memorandurn and Articles of Association of the proposed
Company may be inapected at the Office at Mew Milesh CHEL, Flat 4028, MM Road,
Mear Dahivall Soc, Dahisar West, Mumbal-300068
4, Matice 5 hepeby gven that any persen ohjecting to this Application may
communicate their ablactan in swting to the Hegsirar of Companses at 100,
Ewergst. Manne Drive, Murmba-S00002, within twenty ane days Trom the date of
publicationod this Motice, witha copy to the Cormpany at ils Begistered OMce

For SDRC Healthcare LLP
Sd/-

Dr. Ajit Shankarrao Pungaviar
{Partner)

PUBLIC NOTICE
Publc is hereby Informed thal All that. peace and parce! of land admeasudng kand
admeasuring 00 H 29 Are. (incleding Potkharsba) sfusated on MNorhem side of the
Pachwad Kudal Panchgani road and carved oul of Gat No, 684 lotally admeasuring (0 H
T3 Are {inckiding Potkharaba), assessed at Rs, 01 Paise 07, lying being and siluated af
willage Mouje Katawal, Talika Jawali, Distnct Satara, siluated within Begistrabion Distnct
Salara, Sub Regisiration Disinct Takuka Jawall &= owned and possessad by Mr. Shivshean
Jangbshadur Singh, having sddress ab- Flat no 803, Kumar Manor, 5. Mo, 24302 +
240734, Rasts Peth Pune 811011, That the prasant owner has mis-placed the angnal
copies of vanous agreemends as annexad herelo befow as Annexture & That Mr.
Shivshran Jangbahadur Singh has informed the pofice of the loss of the said documents
undar Losl Report Mo S6327-2025 on 31/05/2025,
Fublic iz hereby called upon thal &w person(s) having any informiation with respect 1o
the aforesaid orignal document's should notdy the undersigned Advocale within T days
from publication of this notice and should satisfy the undersignad along with documentary
proof theseof, failing which, it shall be prasurmed that the sad Socumentis are lost and no
ciaim shall be entertained thereafier
EEI:-rrﬂ:m Dand dated 1507023 execidad by Mr. - Shivsharan Jdangbanadar Sangh
gnd Mg Shiva Ads India Pyl Lid. ihvowgh is dirscior Mr, Skivsharan Jangbahadu
1 1Sn;h in Eawaur af Cholamandalem [nvestmant and Fnance Comoany Limited atichiis
regeeherid in 6 Olliog ol Sib regqisiear Jndal Bedha o S Mo B03F023, along with
Index Il & R
| Bala Daed dated 11/1 /2008 exaoned ty Mr_Kumar Aalmamsm Beloshe in avour of
2 IMr Sanjay Gangaprasad Shama which = ruﬁisll,:r-u[! itk Fw oificn of sub LHEIE Jaod
| Medna & S Mo, 131 202008, along wih Indes 1 ard RR,
{F.greerr:ﬂl cated F001200 axacyled oy Mr. Sanjay Gangaprasad Sharma in
[El'igiual faveur ol Mz Dhvanakneshng Eslabe P, Lid, Througltits Direclor Mr. Dinesh
3. Arjan Ramnani which & registesed in the office of sub registrar Jaok Medha at S No
| 11472010, along with Index Il and AR,
| Cancaistion Dead cated 187412010 execudad by AVs. Dhanskrushna Estate Pt Lid
4 | Thrugh its Gireclor Mr. Dinesh Aran Ramnani and Mr. Sanzy Gangaprasad Sharma
" lwhich s registaned in the affice of sub registrar Jacl Medha.at S Mo, 13552010
Eai:mn;- with [ndax || 2nd RR
| Deed of Revocahon of Cancellation Deed dated 18/11/2040 axacuted by Ms
- |Dtanakmashing Estaie Pyl Lid. throogh ils dineciar Mr. Dinash &qan Ramnare and M
= | Sanjay Gargaprasad Sharma which & regatered inthe office of sub rematrar Jaal
!ME-:ha gt Br. Mo, 1354i2010, eficng weth mdex 1 and RR
iSah: D dabed 26017201 0 emeduled by Mr-Sanjay Gangaprassd Skamma m Tt
|

Diiginal

(Cirgingl

Qurtginal

Cirlginal

Diriginal

af b, Raendra Mamded Chavhan, &mE Ashok Mahar, Vanita-Anand Mahar ard
Suman Ram Krishan Bharat which ig regisiered n ihe office of sub registrar Jacli
| Medng af Sr. Mo, 13552010, along wii Inde Il ard RR,
| D of Risleabe daled 13082015 camciiad by Suman Ram kashan Bharal [afler
: [marnﬁge name Surnan Prayin Chnadea) in fawour of Mr. Eaendra Namdeo Chavhan,
Smit Ashok Mahar, Vareta Anand Mahar which is regzbered in the office ol sub regsirar
E.:.'i-:'ll Medha ol S NG, B23, alking with Irndes 1
I'E!". D] e D720 6 axeculied Oy M Arvel Ashos Makss Pmugh 115 poveer af
!-allu:-rr!e', hixbder M. Anand Ashok Mahar wath the consant of M= Vanita Anand Wshar
'iianrr' Mr, Rajandra Mamdag Chavan through & powes of altcenen holder Mr Arand
Asnok Mahar bn favour of Mrs: Prema Ashok Mahar which @ registersd in e ofce o
!5-.|i1 ragistrar Jeoll Madha at 5. Moo 53702018, Along wilh Index I and RR

| Sala Daed dated 271102017 executed by M's Space Craation through its partrar Mrs
g | Prema Ashek Mahar, Mrs. Vania Anand Hahar and Mr. Rajandra Mamdse Chavan in

aveer of Mr Shasharan Jangiamadur Singh wtech (s regietensd in 2 alice of b

=.ra-;|rsnr Jach Medha at S o, B172007 fon 141122017, slong with lndexl and RR

‘ﬁiF!deasa Desd datad 1ATE2095 Sr.ha-522

Ciriginal

Ciriginal

Cirigingl

Cirginal

Ciriginzl

Puns Adv. Abhay B. Vakii
_ . Abhay B. Va

Dated: June 06, 205 s number 3, | Wing Thackar House, East Streat, Camp

Puna 411001Ph No 020 47244525, Mo No 9552604462

Branch=- S H.z-gu' Pure (P1032) Mo 20
Rachng Eplvenlie, B0 Pure-Mum R
1| Wakiewact, Shivall Magar, Pune [Maharasis) - 411
a Tel. Mo, - 0226541103 p-mzl - pi) 12 @psb.co.

APPENDIX IV

POSSESSION NOTICE
{For Immovable property)

Whereas, The undarsioned baing tha authorised officar af the Punjab & Snd Bank under the
Secuniisation and Reconstruction of Financial Asseds and Enforcement of Security interest Act
2002 (54 of 2002) and in exarcise of powars corderred undar seclion 1312) raad with rule 3 of the
Sacurisy Interest [Enforcament] Rules, 2002 s=sued a demand notice dated 31,01 2023 caling
upon the  borrowarsliguaranforsiss Mr Nitin Shantaram  Nimbalkar, Mr Shantaram
Mimbakkar, M's Kuber Earth Movers (prop Nitin Shantaram Mimbalkar) snd Mes Seman
Mirmbatkar 1o rapay the-armour mentioned in e nolos dated 31.01, 2023 being

1. LODOD Limit Rs. 25,00, 000/ (Rupees Twenty Five Lakhs Only) Accoont no. 10E2 1300000042
2. Term Loan Rs.15,00,000- (Rupees Fifteen Lakhs Only} Accagnt ng, 10321200000456
3. GECL Loan Rs.500000./- |(Rupees Five Lakhs Only}Accouring, 1032120000055

4. GECL loan Rs, 256800/ (Rupees Two Lakhs Fifty Six Thowsand Eight Hundrad Only)
Account e, 1032 10000641
Thus total sum of Bz, 4534%81.64 (Rupees Forty Five Lakhs Thirty Four thousand Nine
Hundred and Eighty one only) 3% on 39.12.2022 plus future Inferest was demandod within
&0 diays from the date of recempt of the s&id nofica. In response 1o the said Demand Mobca you
Feave depogibed the required amount and had brougitthe Bmit (9]0 (2) 103 (4) Iscore 3 limits] in
troar bawevarsnce thaofhesimEs [ 1)/ (21301 (2) [Econe 1 Emil]'wans conbreied o ba defaulted
Theredore an 1707 2023 (he undersgned (35ued additiorsal Demand MNotios dated 17.07 2023
calling upon the bormowerisiiguarantors{z] Mr Nitin Shantaram Mimbalkar, Mr Shantaram
Mimbalkar. Mis Kuber Earth Movers (prop Nitin Shantaram Nimbalkar) and Mes Suman
Mimbalkar to repay tha amaurd mentianed n Hie nolce dated 31012023 being Rs. 453438164
(Rupees Forly Five Lakhs Thirty Four thousand Nine Hundred and Exghty one only) as on
31.12.2022 phus future interest within 60 days from the date of receipt of the =ad notice and in
addition o that vicke raticn dated 17.07.2023 being Rs 1222563 [Rupoes Twelva Lakhs Twanty Two
Theusand Five Hundred and Sicty Mine onby)as on 20062023 plus fufurs interest within 60 days
Tharealarba borrswars have repaid 1 dues cRimad in Scoount na 1032 1200000551 and the
same has bean closed on 27,02 2024
Aad tenalare again The said al3 scoounts Bmils (1) 4251 (4) [scona 1 Emil] wera aulstanding due
and payabie by you all as cemended under said Demand hotica
Tha boerower having faled 1o rapay the amawnl, naolice is hereby givan W e borrowear and e
pubic in general et the undersigned has taken possession of the property described heren Delow
inEdancdse of powers confermad cn fim under sib sachon (4} of secian 13 of heAct read with rule B
oifthe Security interest Enfarcament Rules, 2002 on this 57 day of June of the year 2025.
The borrowar i particutar gnd the pubic in genaral is bareby casfioned nol b deal with the
property and any dealings wish the properny will be subject to the charge of the Punjab & Snd
Bank lor an ameunt manlicned it e nolice daled 31.07.2022 being Rs. 4534981.64 as on
31.12. 0022 plus future interast within 60 days from ihe date of recespt of the said notios and in
the nalice dated 17.07 2023 being B5 1222569 as an 30082023 plas uture inbaras! wilbm G0
days by comsidering the reduction of clamed amaund in view of the fact that Account no
P2 H0000551 has been closed on 27022024, Thus consklenng the ol dues as on
(5.06.2025 of Rs.2065203 m abowa said thres koan accaunts the furdher aclion and measures
ana inriated herewsh
The barrower's eflention is invited to pravisions of sul-section {8) of seclica 13 of the AL, in
respect af time available, foredeam the sagurad gzsels

] §_|$IHD BANK

Description of the Immeovable Properties

PROPERTY ! Drner Mr Suman Shantaram Nimbalkar
Al ihat piece end parcel of the Grownd plus 2 flcars 5 no 144 Shivpanga Socaly Cang! Road
Ware Pune 411058
Bounded:; Cinthe Karth by Survey Mo & On the Saulh by 15 FI Rosd
O e East By Sursiy Mo 144(part) O the West By propery of Mrs Jacob

CORRIGENDUM

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098

CORRIGENDUM TO AUCTION NOTICE
In reference to the E-Auction Sale Notice of Borrower Jayesh Kantilal
Gundesha published on 04.06.2025 in this newspaper by Edelweiss
Asset Reconstruction Company Limited, it is hereby informed that
the date of auction was erroneously mentioned as 26.05.2025.

The correct Date of Auction is 26.06.2025.

All other terms and contents of the notice remain unchanged.
Date:- 07.06.2025 Authorised Officer
Place: Pune

Edelweiss Asset Reconstruction Company Limited

(e Ede

lweiss

s81 Recanstruction

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Aszet Recovery Branch-Shop Mo 12 5 13
Diamond Mansion, Or Vieges Sireet. Kalbadevi
Mazin Road, Kaltadeyi, Murmbai,

Maharashira JODHIZ Phona o, 77106001955
Mail: headarbmumbaiEdkvbmail com

EVE | Karur Vysya Bank

E-Auction Sale Notice for Sale of Immovable Assetls under the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Intorest Act, 2002 read with provision to Rule 3 {1) of the Security

Interest (Enforcement) Rules, 2002
Mobica is hareby given to the public in general and in particular to the Bosrower (5]
and Guaraniar (5) thal the belew described immovabde propérly
mprtgaged/charged fo the Secured Credidor, The Karur Wysya Bank Lid, the
symbalic possesssan of which has bean taken by the Authorizsed Officer of The
Karur Vysya Bank Lid,, Secured Creditor, will be sold on "As is where is”, "As is
what is”, and “Whatever there is" on 27.06.2025, for recovery of
R 24,04, 314.85/- (Rupaes Twenty Four Lakhs Four Thausand Thres Hundred
Forteen and Palse Eighty Five Only) as on 05.06.2025 with interest and
axpanses theraon fnom 0606 2025 due fo the Barur Vysya Bank Lid, Secursed
Credior from 1, SRI SAGAR RAGHUNATH HUMBE, address AT 16 Humbewada
Karve Road, Mear Shivaji Statue, Kothred, Pune, Maharashira - 411038 -
Bosrowior And 2, SR, KIRAM RAMCHANDRA MARMNE Having address al 82083
MIT Caolony, Famray Mitra Mandal, Shastri Nagar, Kothred, Puna, Maharashitea
411038 - Guaranior.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All that prece and parcel on Residential Flat Mo, 2, 2nd Floor, Bullding “Shram” al
CTE Mo, T6, Mear Matoba Mandir, &6 0. P Road, Kothrod, Pune 411058 adm
51.11 agmi BLIA
Reserve Price : Ra, 35,00,000/-
Bid Amount Incremental | Rs. 50,000/
Fardetaied terms and conditions of the sals, please refer fo the link provided in our
Bank'stSecured Creditor's websHe i@ www kv, co nProperty Under Auction also
at the web portal https fweww. bankauctions.in of the senice provider, B's 4
Closure — Confact Person Mr, Mitesh O Pawar, Mobile Ne. 8142000725 and Mail i«
niteshf@bankavctions in
Statutory 15 days' Motice under Rule 9{1) of the SARFAESI] Act. 2002
Tha barroiwaer’s and guaranton’s are hereby nodified to pay the duss as manbionad
Ak @ong with up 1o date Injerest and ancillary expenses befors the date of &
Auction, failing which the Schedule property will be auctionedfscid and balance
dues, il amy, will be recowensd with inleres] and cost,
Date ; 07.06.2025
Place : Mumbai

EMD : Rs. 3,50,000/-

Authorized Officer
THE KARUR VYSYA BANK LTD

FORM A
PUELIC ANNOUNCEMENT

{Uneter Regulation & of the Insalvency and Bankrupicy Board of India
finseivency Resolulion Process for Corporate Parsons) Regulations, 2006)

FOR THE ATTENTION OF THE CREDITORS OF
RAJDEEP BUILDCON PRIVATE LIMITED

. . AELEVANT PARTICULARS =
L | Mame of corporate debtor Rajdeep Buildeon Private Limited
2. | Date of incorporation of corporate. | 14th Auguss 1007
3. | Authorty Lndker which comGrate ROC-Pure

| deteor & Incorporated | registersd
4. | Corporate Iderntity Mo/ Limited

| Lisbiity kdentification Mo, of

{ conporate debtor
5. | Aodress of the regitened offioe and

[ LS 20ePNISSTRTC L1010

| Rajieen House, Saved!,

prrcapal affce (F amy of coporate | dhmednagar - 214000, Mahasashing
| detror '
B. | Insohency commencement date in | 04-06-2005
| respect of comporate detion
7. | Estimated deta of cosue of | 01-122025
Irsodency resolution pocess
B | Mane and regstration numberof | Wikas Hhivani

|ty rschvenicy’ prriissional actng
| B irberim res.-:luu-:-n_pfcfe‘?'auna:
O, | Addkess and emal of the interm
ressolutinn professaonal, G5 regsterad
. with the Board

[BELAP- D0 PP T 38/ 2022- 2023 14194

{ 010, Beh Fioor, Ajmera Skova, Dpposite
Darniadar Park, Nilyarand Magar,
Ghathopar West. Murmbai400085

| 810, Sh Fioon, Amera Skova, Dpposite
Damodar Park, Mitvamand Magar,

10, | Address and email o be used for
| eormespondence wikh the intesim

resclution professional | Ghatkopar West, Mumbs-00085
.| e i . | Gl mailoom
11| | vt cisber fow submission of clams | 18062025
12, | Classes of crediors, if any, under hid,
| clewuse (o) of subrsection (G4} of
feacion 21 ascertained by the
irtenm resoksion professional
13.| Names of insohvency Pofesslonals | NA

Ilentified o a0t a8 Authonszd
' Rapresentative of creditors'in a
cless (Thres names for each class)
14. | (3) Redevant Forms and | (el s Awawwabbl govan, home downioads,
[ (191 Dhstaiks ol authorizieg (bt Seeanai bt ponedn inisaheancy-
representatives are avallable at: professonal

Authorised Officer
DAl 05062025 Chisf Manager
Placa: Pune, Maharashira Punjab & Sind Bank

Matice = hereby given that the National Company Law Tribunal has ordered the
commencemeant of o corparate insohvency resclubion process of the Rajdeep
Bulldeon Private Limited on Odth lune 2025,
The creditors of Rajdesp Buildcon Private Limited, are hereby called wpon 1o
subarit their claimes with proofanor befoss 18th June 2025 1o the interim resalution
professicnal atthe address mentioned against entry Mo, 10,
The fimancial creditors shall submit thelr claims with proof by electronicmeans anly.
Al pther cradilors may submil the chaims sith-proal in person, By post or By
alecironic means.
Submission of false or msteading proofsof claim shall attract penaltiss.
Date: 07-06-2025 Vikas Khiyani
Place: Mumbai Interim Resalution Professional
Rajdesp Buitdeon Private Limited
IP Registration Mo, IBEL/IPA-001IP-POZT I8, 2022-20253/14104
(AFA Mo AAT/ 1419402/ 311225,/ 107421 - Validity Date: 3071272025)

doter & Canara Bank <4\

I Eﬁﬁhimm I
STRESSED ASSETS MANAGEMENT BRANGH, Circle Office Building, 8h Finar,

‘B Wing, C-14, G-Block Bandre-Kurla Complex. Bandra Easd, Mumbai - 400 051
Tl =81 22 269 FIATEZATALET T, Emall: cb1 555 canarabank, com

E-Auction Sake Motice for Sale of Immovable Properties under the Securitization and
Reconstruction of Financial Assels and Enforcement of Security Interest Act, 2002
read with provision to Rulbse §{6) of the Security Interest (Enforcement} Rules, 2002,
Motice is harehy given o the public in generad and in parlicular o the Bomowar(s) and
Cagaranions) that the below deseribed immovable progeries mongagedichamed Lo
the Secured Creditors, the Symbolic Possession of which has been taken by the
Aualierized Offecer of Canard Bank, Wil B s0ld on “A% S wivkng is, A% 15 whal 157 basis
o 21062025 for recovery of Re. 7746, 87 43330 (Rupees Seventy Seven Crore
Forly Six Lakhs Eighty Sewven Thousand Four Hundred And Thirty Thres
Rupees And Thirty Paise Only (23 on 31,05.2025) plus further Interest and cost due
fowards Canara Bank) Pius Rs. 2503,10,764.29 (Rupees Twenty Five Crores
Three Lakhs Ten Thousand Seven Hundred Sixty Four and Twenty nine Paise
only (A5 on 31.01.2020 plus further interest and cost dus towards Axis Bank) Plus
Rs. 19,6793 210,52 (Rupees Ninetoen crores Sixly Seven Lakhs Ninety Three
Theusand Twe Hundred Ten And Fifty two Palse only (4= on 30.00.2020 plus
further mterest and cost due towards KCIC] Bank) from Mis. Prince Mg Pwt, Ltd.
{Erstwhile M. Prince Industries) represented by Mr Piyush G Chheds
{Guarantor and Morigagor), Mrs. Rupal P Chiheda (Guarantor And Mortgagor),
Mr.Harshwardhan Chheda (Guarantor), M's. Prince SWR Systems Pvi, Lid.
(Corporate Guarantar).

The resard prica and the earmest money depnsit will ba as mentioned below

SALE NOTICE

&, Raserve Earnest Monay
Mo Description of the Property Brica Deposit
Office pramizses Mo, 103 [Carpet Area -1300
SqMt) and Office premises Mo, 104{Canpeat
Ared A7 11 Sgit) on the 15t Floor siliated al Rs. Ra.
1. 1Sun Shine Flaza, at Cadastral Survey| 13,20,00,000/- | 1,32,00,000/-
Murmber 104 at Marathl Granth Sanghrakaya
Road, Dadar (East ), Mumbai - 200014

The Eamest Money Deposs shall be deposited on of before 20,06 2025 upta 5.00 p.m.
Thare s noencumbrance o e knowledoe of the Bank
Ciater af Fuspepection of progae©ties is 19.08. 2025 with prior appoinirment wilh Aulhorized
Cificar (Betwaan 10:00 AM to 2:00 PM)
“ANY FERSON WHO BRING SUCCESSFUL BIDDER SHALL BE ENTITLED TO
1% OF SALE VALUE OF THE PROPERTY OR CONTRACTUAL LIABILITY
YWHICHEVER IS LESS WITH MINIMUM OF Rs. 10,000- UPTO MAXIMUM OF Rs
3,00,000/ | INCLUDING GST)
For getaded terms and conditions of the sale, please refer the link “E-Auclion”
provided in Canara Bank’s wabsile [www.canarabank.com) or may contact
Mr. Kishor Mane, Authorised Officer, Canara Bank, S4M Branch, Mumbai (Mb -
A04T500940) or Mr. Rupesh Pillewan Manager {(Mob, No, S380160126) E-mall id
ch15550@canarabank.com during office howrs on any working day or the senvics
prewides Mis PSE Alliance (Eb&ray), Unit 1, 3rd Floor, VIOS Cormmercial Tower, Mear
Wadala Treck Termingl, Wadala Easl Mombai-400 A7, Conlacl Mo 3201220220
iHalp desk), (Email: support.BAANKNET@Epshalliance.com), Wobsite -
baanknet.com/
Sdi-

Authorised Officer

Canara Bank, 5AM Branch

Date: 04.08.2025
Flace: Mumbal

dierel d Canara Ban

R e A Gt o i L s

lﬁfﬂﬂhnuunl

STRESSED ASSETS MANAGEMEMNT BRAKCH, Circle Office Bullding, Bth Floor,
‘B 'Wing, C-14, G-Biock Bandra-Kyta Complex, Bandra East, Murnbal - 400 051
Tl +31 72 -Z2283 218782187 44/8771, Email: ¢b15550Ticanarabank com

SALE NOTICE

E-Aucthon Sale Motice for Sale of Immovable Properties under the Securitization and |
Reconstruction of Financial Assets and Enforcemant of Sacurity Interest Act, 2003
read with provision to Rule B (6) of the Securily Inlerest (Enforcement) Rules, 2002,
Mofice is hereby given to the public in general and in particular 1o the Bommower[s) and
Guararions] hat the below described immovable propertes moftgagadichargad to |
the Secured Creditor, the Symbolic Possession of which has been taken by tha |
Authorized Officer of Canara Bank, will be sold on “As is where is”, and “As i5 whalis” |
Basss on 23,06, 2025 for recovery af US Dallar 4,529,235.76 (LS Dollas Four Millan
Five Hundred Twenty Mine Thousand Two Hundred Thiry Five and Seventy S Cend
Dinly) egquivalent 1o Rs, 38.41,13.161.72 (Rupees Thify Eight Crores Forly Onu |
Lacs Thirteen Thousand One hundred Skaty One and Palse Seventy Tweo Only & |
suchange rate 1 USD = INR 84.8075) and furiher inberési and other charges from
0007 2020 onwarda, due 1o the SAM Branch of Canara Bank from Mfs. Ethoa
Venituras (Borrower], Mr. Hagarjun Godalmudi Vasudeo Rac (Guarantor) and
Mi=. Jubilant Overseas Limiled (Guaranior) and Mis. Goald Value hames P, Lid.
{Mortgagor & Guarantor)

Sr, . Reserve Earnest Money

Ho Description of the Proparty Price Deposit
Land adm 44350 55, ml sibeatsd a1 Gal Mo
3-13 and ED4'.". Elllaga Khandpoh, Ta::'lJ.ra' Bs R&

1. | Swdhagad, Dist, Ralgad In the neme of Mis_| > g
Gold Valug Homes Pyt Lid. (Properiyis l‘lul!_ 5,24,00,000/- Bk, 0, D00~
Demarcated) i

The Eamest Monay Deposil shall be deposited on or before 21.06. 2025 upto 5.00 p.m.
Thane % no encumbrande G e Enowlados of the Bank

EMD amount of 10% of the Reserve Prica is to be deposited by way of Demand Cirafi
in Tavour af Authonzed Offcer, Canara Bank S8 Branch Mumba or degosied @ E-
Wallat of M/s. PSB Alliance Privsts Limited [BAANKMNET) portal descily or by
gererating the Challan thereln o deposil the EMD through RTGSINEFT W tha
account dedails s mentioned in the said challan on or bafore 29.06. 2025 upto 5.00
prm and olher dgocumenis (o be subrmilied i sesace providar gn or belone 21,08,2025
upto 500 pm.

Cabe of inspaechion ol propery. 200062025 with price appoiniment with Autharzed
Cfficer (Betwaen 10:00 am to 02:00 pm)

“ANY PERSON WHO BRING SUCCESSFUL BIDDER SHALL BE ENTITLED TO
1% OF SALE VALUE OF THE PROPERTY OR CONTRACTUAL LIABILITY
WHICHEVER IS LESS WITH MINIMUM OF Rs. 10,000/- UPTO MAXIMUM OF Rs
3,00,000/-{ INCLUDING GST)

For detailed lerms and conditions of (he sae please reler [he ok “E-fuetion”
provided in Canara Bank’s websie (www.canarabank.com} or may confact Mr.
Keshore - Mans, Aulbhofsed ORlcer. Canara Bank, SAM Branch, Moembda (Mb -
ACATE90940) or Mr. Rupesh Pillewan( Mob., Moo S380160128)E-maill & -
ch1 S50 canarabank.com during office houwrs on anny working day or fhe senvice
provide hMis PS8 Allkance [BAAMEMNET), Unit 1. 3rd Floor, VIOS Commercial Tower,
Mear Wadala Truck Termunal,  Wadala Easl, Mumbal - 400037, Hels desk no

(B269220220), {(supportBAANKNET@psballiance.com), Websita
hittps:baanknet, com),
S
Authorised Officer

Date: 04062025
Flace: Mumbai

Canara Bank, SAM Branch

epaper.financialexpress.com

Pune
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DEENDAYAL NAGARI SAHAKARI BANK LTD, AMBAJOGAI

Out w.no/Deen/04/Sarfaesi/7016-25/45/2025-26  Date.05/06/2025
Appendix IV {Rule 8 (1)}
POSSESSION NOTICE (For Immovable Property)

Whereas,

The undersigned being the Authorised Officer of Deendayal Nagari Sahakari Bank Ltd.,
Ambajogai under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act,2002 and in exercise of powers conferred under
Section 13(12) read with Rule 3 of the Security interest (Enforcement) rules,2002 issued
ademand notice dated 31.01.2025 calling upon the A/c No. 7016-25
1) M/s. Chaya Enterprises Pro.Parmar Milan Dharamsi (Borrower)

Address : New Parmar Colony, Parli (v), Dist. Beed: 431515

2) Mr. Patel Haresh Shantilal

Address : Jalalpur Road,Gayatri Niwas,Shardha Nagar,

Parli(v),Dist. Beed: 431515

3) Mr. Patel Sachin Narsi

Address : Gayatri Niwas 427,Shardha Nagar, Parli (v), Dist. Beed:431515

Torepay the amount mentioned in the notice being Principal+ Interest of A/c No. 7016-25
Rs. 14,10,067/- (Inwords Rupees. Fourteen Lakhs Ten Thousand Sixty Seven Rupees)
Plus Further Interest within 60 days from the date of receipt of the send Notice. The
borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken Possession of the property described
here in below on Dt.05.06.2025 at 04:30PM in exercise of the powers conferred on
him/her under section 13(4) of the said Act read with Rule 8 of the said rules on this Dt.
03.04.2025 The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of
the Deendayal Nagri Sahkari Bank Ltd. Ambajogai. Branch Parli (V.) for an Principal+
Interest of A/lc No. 7016-25 Rs. 14,10,067/- (Inwords Rupees. Fourteen Lakhs Ten
Thousand Sixty Seven Rupees) Plus Further interest thereon. The borrowers attention is
invited to provisions of sub section 8 of section 13 of the act, in respect of time available, to
redeem the secured assets. * Don'tknow the Unknown Chargesiif any.

DESCRIPTION OF THE IMMOVABLE PROPERTY

Immovable Property Of Mortgagor/Borrower Mr. Parmar Milan Dharamsi (Borrower) The
Mortgagor/Guarantor Absolute owner of Land In Gat No.6, Adm. 00 H.40 R. Assessed Rs
.01.13 Ps. Situated At Jalalpur, Parli (v),Dist. Beed Which is bounded as under : East : Self
land, West : 40 fts. Wide Road, North: Parameshwar Navnath gitte. South: Nagorao
bapusaheb Deshmukh. (At the time Physical Possession | Observed There on
commercial Use of Above Property)

(“Asis Whereis”, “Asis whatis” and “whatever there is”)

DATE :05.06.2025
PLACE : Jalalpur, Parli (v)

Mr.Ananat G. Deshpande
Authorised Officer (Secured Creditor)
Deendayal Nagari Sahakari Bank Ltd.Ambajogai.
Head Office Ambajogai.( Mob.8806159245)

Equitas Small Finance Bank Ltd

(FORMERLY KNOWN AS EQUITAS FINANCE LTD)
Registered Office : No.769, Spencer Plaza, 4th Floor, Phase-I,
Anna Salai, Chennai - 600002.

DEMAND NOTICE
NOTICE UNDER SECTION 13 (2) OF THE SARFAESI ACT, 2002

NOTICE is hereby given that the following borrower/s have availed loan from Equitas Housing
Finance Limited (EHFL) / Equitas Finance Limited (EFL) / Equitas Small Finance Bank Ltd
(ESFB). The said borrower/s had/have failed to pay Installments and their loan account has been
classified as Non-Performing Asset as per the guidelines issued by RBI. The details of the secured
immovable propert/ties, loan and the amounts outstanding as on date payable by the borrower/s
are mentioned below. The borrower(s) and the public in general are informed that the undersigned
being the Authorized Officer, the secured creditor has initiated action against the following
borrower(s) under the provisions of the SARFAESI Act, 2002 and not to deal with the said property.
on failure to repay the outstanding dues indicated against their names within 60 (Sixty) days of this
notice, the undersigned will exercise any one or more of the powers under sub-section (4) of Section
13 of the SARFAESI Act, including power to take possession of the property/ies and sell the same.

e
Equitas

SR. NO. - 1, BRANCH - Nashik-3 , L. No. - SENKII0460142/1218269613703, Borrowers/Co-
Borrowers - MISS KHUSHI SACHIN ANAWADE, NANDU SHANKAR ANAVADE & SACHIN NANDU
ANAWADE, Demand Notice Date - 23.04.2025 & Outstanding Amount - 1324463

Description of Secured Asset - (Immovable Property) - All that piece and parcel of the
property bearing Survey No- 267/2 having Tenement No.49 having a ground floor single storeyed
structure admn. 14.00 sq. mtrs situated at Mauje Amrutdham Tal-Dist. Nashik. Bounded - North
By-4.50 Mtrs. Wide Pathway, South By-Mhada Land and Scheme Boundary, East By - Mhada
Land and T. No.LIG-50,West by - T. No. LIG-48

SR. NO. - 2, BRANCH - Latur 2 Madnenagar , L. No. - 200002064218/SELTRI10426199
Borrowers/Co-Borrowers - BALAJ| MARUTI SHELLALE, ANITA BALAJI SHELLALE
Demand Notice Date - 23.04.2025 & Outstanding Amount - 727678

Description of Secured Asset - (Immovable Property) - All that piece and parcel of the
property bearing Gat No. 88 out of that North side portion of Plot No. 45 having Grampanchayat
Milkat No. 4599 Ad-measuring 74.34 Sq. Mtr. i.e. 800 Sq. Ft. situated at Pakharsangvi Tal. Latur
Dist. Latur. Bounded - North By-20 ft. width Road,South By-Remaining portion of said Plot of|
Krushna Pitle,East By-20 ft. width Road,West by-Plot No. 44

SR. NO. - 3, BRANCH - Latur 2 Madnenagar , L. No. - 200002069469/SELTRI10432905
Borrowers/Co-Borrowers - BHASKAR SHANKARRAO JADHAV, BHAGYASHRI BHASKAR
JADHAV, Demand Notice Date - 23.04.2025 & Outstanding Amount - 757677

Description of Secured Asset - (Immovable Property) - All that piece and parcel of the
property bearing Gat No. 83/1 out of that Plot No. 44 Ad-measuring 102.78 Sq. Mtr. i.e. 1105 Sq.
Ft. situated at Harangul (Bk.) Tal. Latur Dist. Latur. Bounded - North By-Plot No. 43,South By-Plot
No. 45,East By-7 mtr. width Road,West by-Railway Line

Date - 07.05.2025,Place - Latur Authorized officer, Equitas Small Finance Bank Ltd

homeﬁ'rst

We'll talce you home

Home First Finance Company India Limited
CIN: L65990MH2010PLC240703,

Website: homefirstindia.com
Phone No.: 180030008425

Email ID: loanfirst@homefirstindia.com

DEMAND NOTICE U/s 13(2)

You the below mentioned borrower has availed loan by mortgaging the schedule mentioned property and you the below mention has stood as borrower/co- borrower guarantor for
the loan agreement. Consequent to the defaults committed by you, your loan account has been classified as non- performing asset on 03-06-2025 under the provisions of the
Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (in short SARFAESI Act). We Home First Finance Company India Limited have
issued Demand Notice u/s 13(2) read with section 13(13) of the SARFAESI Act to the address furnished by you. The said notices are issued as on 03-06-2025 and these notices state
that you have committed default in payment of the various loans sanctioned to you. Therefore, the present publication carried out to serve the notice as the provision of Section 13(2)
of SARFAESI Actand in terms of provision to the rule 3(1) of the Security Interest (Enforcement) Rules, 2002:

Sr. | Name and Address of the
No. | Account, Borrower(s) &
Guarantor(s)

Details of the security to be enforced

Total Outstanding as on date of
Demand Notice plus further interest
and other expenses (inRs.)

Kacharu Babasaheb
Gahal, Pushpabai Gahal

1. | Ankush Sarjerao House-Z1W1020543,CTS NO-122, Milkat No-934/6,New No-Z1W1020543,Milkat No 934/2 21,32,736
Kshirsagar, Durga Z1W1000183 , CTS.NO 122 , Shevgaon,Ahmednagar,Maharashtra-414502. Bounded By : East ’
Ankush Kshirsagar by - Property of Syyad, South by - Road, West by - Road, North by - Property of Ankush Sarjerao

Kshirsagar.
2. | Rahul Kacharu Gahal, House-18ZIW1020717,Gat No. 739/1(P),Part 8 From Plot No.18,G.P. Milkat No. 10.63.368

7640/18ZIW1020717, Gat No 739/1/P, Plot No 18(P) Part No 8 , Shevgaon, Ahmednagar,
Maharashtra-414502. Bounded By : East by - 18' Wide Road, South by - Part 7from Plot No. 18
from Gat No. 739/1(P), West by - Plot No. 19, North by - Gat No. 731.

FirstFinance Company India Limited.

Place: Ahmednagar
Date: 07-06-2025

You are hereby called upon to pay Home First Finance Company India Limited within the period of 60 days from the date of publication of this Notice the aforesaid amount with
interest and cost failing which Home First Finance Company India Limited will take necessary action under the Provisions of the said Act against all or any one or more of the secured
assets including taking possession of secured assets of the borrowers, mortgagors and the guarantors. The power available to the Home First Finance Company India Limited under
the said actinclude (1) Power to take possession of the secured assets of the borrowers/guarantors including the rights to transfer by way of lease, assignment of sale for releasing
secured assets (2) Take over management of the secured assets including rights to transfer by ways of lease, assignment or sale and realize the secured assets and any transfer as
of secured assets by Home First Finance Company India Limited shall vest in all the rights and relation to the secured assets transferred as it the transfer has been made by you.

Interms of the Provisions of the Section 13(13) of the said act, you are hereby prohibited from transferring, either by way of sale, lease or otherwise (other than in the normal course of
your business), any of the secured assets as referred to above and hypothecated/mortgaged to the Home First Finance Company India Limited without prior consent of the Home

Signed by: AUTHORISED OFFICER,
Home First Finance Company India Limited

o1 ¥ @ Canara Bank

(A GOVERNMENT OF INDIA UNDERTAKING)

[ SyndicateBank

Name and Address of
the Borrowers/
Gurantors

1. |M/s SAVI TEXTILES

Proprietor Mrs. Rutuja Sahil Nidwade
Guarantor- Late Mrs Tarabai
Madhukarappa Sangekar
Represented by Legal heirs

1. Niranjan Madhukarappa Sangekar
2. Abhijeet Madhukarappa Sangekar
3.Arti Madhukarappa Sangekar

ASSET RECOVERY MANAGEMENT (ARM) BRANCH,
PLOT NO 32,FIRST FLOOR, CORPORATION COLONY, NORTH AMBAZARI ROAD, NEAR TO LAD
METRO STATION, GANDHINAGAR,NAGPUR -440010 (MAHARASHTRA)

Email: ch6820@canarabank.com Phone — +91 9271071694

MEGA E-Auction SALE NOTICE for Sale of Inmovable Properties

E-Auction Sale Notice for Sale of Inmovable Properties under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below described immovable property
mortgaged/charged to the Secured Creditor, the Symbolic possession of which has been taken by the Authorised Officer of Canara Bank, will be sold on "As is
where is" "As is what is" and "Whatever there is" : condition including encumbrances, if any. (There are no encumbrances to the knowledge of the Bank) on
30.06.2025 between 11.00 A.M. TO 12.00 P.M. for recovery of below mentioned dues of the Canara Bank, from respective borrower/guarantor mentioned below.

E_AUCTION DATE 30.06.2025 at 11 A.M. TO 12:00 PM. ; EMD DATE 27.06.2025

Described of Inmovable Properties

Flat No 5, Fist Floor, Build up area 42.35 sq mtr. In the Building Known|Rs 1,58,45,389.10/- as on
as Digvijay Plaza, Plot No 26, Sr No 28, Situated at Shahanoorwadi,
Chhatrapati Sambhajinagar Tal Dist Chhatrapati Sambhajinagar

Boundaries of the property: North- D - 1, South- 30 Mtr Wide road, e
East- Ambika Apartment, West- Flat no- 4

Reserve
Amount 0/s Price (Rs.)
Liability (Rs.) EMD (Rs.)

Reserve Price
Rs. 24,30,000/-

EMD
Rs. 2,43,000/-

04/06/2025 Interest
thereon + other charges

on or before 5.00 p.m. of
27/06/2025

7w 9% (@) UCo BANK

(A Govt. of India Undertaking)
AURANGABAD BRANCH

APPENDIX IV [ Refer Rule — 8(1)]
POSSESSION NOTICE

Whereas
The undersigned being the authorized officer of the UCO BANK
under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act. 2002 (54 of 2002)) and in
exercise of powers conferred under section 13 (2) read with (Rule 3)
of the Security Interest (Enforcement) Rule, 2002 issued demand
notice dated 12-03-2025 calling upon the borrower Mr. Dilip Kisan
Dabhade R/o H No F 127 T V Center Road, Hudco, Swami
Vivekanand Nagar, N-12 CIDCO, Aurangabad 431001 to repay the
amount mentioned in the notice being Rs. 11,14,992/- (Rs. Eleven
Lakh Fourteen Thousand Nine Hundred Ninty Two Paise only)
with further interest and charges from 28/02/2025 within 60 days
from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby
given to the borrower and the public in general that the undersigned
has taken symbolic possession of the property described herein
below in exercise of power conferred on him under sub-section (4) of
section 13 of act read with rule 8 of the Security Interest
(Enforcement) Rule, 2002 on this the 2nd day of JUNE of the year
2025.
The borrower in particular and the public in general is hereby
cautioned not to deal with the property and any dealing with the
property will be subject to the charge of the UCO Bank for an amount
of Rs. 11,14,992/-(Rs. Eleven Lakh Fourteen thousand nine
hundred ninty two paise only) as on 28.02.2025 (inclusive of
interest up to 30-10-2024) with interest and incidental expenses
thereon.
The borrower's attention is invited to provisions of sub-section
(8) of Section 13 of the Act, in respect of time available, to
redeem the secured assets.

Description of the Immovable Property
All that part and parcel of H No F 127 T V Center Road Swami
Vivekanand Nagar Hudco N-12 Aurangabad measuring Area 52.50
SQ MTR in the name of Mr. Dilip Kisan Dabhade Registered vide
Title Deed No AGG-05/385/1/10/2007 dated 07/02/2007 in the name
of Mr. Dilip Kisan Dabhade
Bounded as under : East : N-12-F-126/01, West : N-12-F-128,
North : Service Lane, South: 3.50 Mtrs Wide Pathway

Place: Aurangabad
Date : 02/06/2025

(Authorised Officer)
UCO Bank

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RAJDEEP B MITED
RELEVANT PARTICULARS

1. | Name of corporate debtor Private Limited

14th August 1997

2. | Date of incorporation of corporate
debtor

3. | Authority under which corporate ROC-Pune

debtor is incorporated / registered

4. | Corporate Identity No. / Limited U45202PN1997PTC110101
Liability Identification No. of

corporate debtor

5. | Address of the registered office and
principal office (if any) of corporate

Rajdeep House, Savedi,
Ahmednagar - 414003, Maharashtra

debtor

6. | Insolvency commencement date in | 04-06-2025
respect of corporate debtor

7. | Estimated date of closure of 01122025
insolvency resolution process

8. | Name and registration number of Vikas Khiyani

the insolvency professional acting
as interim resolution professional

IBBI/IPA-001/IP-P-02738/2022-2023/14194

9. | Address and e-mail of the interim
resolution professional, as regjstered
with the Board

910, 9th Floor, Aimera Sikova, Opposite
Damodar Park, Nityanand Nagar,
Ghatkopar West, Mumbai-400086
Cavikas.khiyani@gmail.com

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

910, 9th Floor, Aimera Sikova, Opposite
Damodar Park, Nityanand Nagar,
Ghatkopar West, Mumbai-400086
cirp.ropl@gmail.com

11.| Last date for submission of claims | 1806-2025

12.| Classes of creditors, if any, under NA
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

13.| Names of Insolvency Professionals | NA
identified to act as Authorised
Representative of creditors in a
class (Three names for each class)

14.| (a) Relevant Forms and (a) https;//www.ibbi.gov.in/home/downloads
(b) Details of authorized (b)https://www.ibbi.gov.in/insolvency-

representatives are available at: professional

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Rajdeep
Buildcon Private Limited on 04th June 2025.

The creditors of Rajdeep Buildcon Private Limited, are hereby called upon to
submit their claims with proof on or before 18th June 2025 to the interim resolution
professional at the address mentioned against entry No. 10.

Thefinancial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by
electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 07-06-2025

Vikas Khiyani
Place: Mumbai

Interim Resolution Professional

Rajdeep Buildcon Private Limited

IP Registration No. IBBI/IPA-001/IP-P-02738/2022-2023/14194
(AFA No: AA1/14194/02/311225/107421 - Validity Date: 30/12/2025)

homei;"r.s't

MAHARASHTRA STATE ROAD TRANSPORT CORPORATION
Central Office, Maharashtra VahatukBhavan, Dr.Anandra Nair Marg,
Mumbai Central, Mumbai- 400 008.

E-mail -_architectmsrtc@gmail.com Contact No.- 022-2302 3976/4057

"TENDER NOTICE NO. 11 (Second Call)"

M.S.R.T. Corporation Invites E-Bid applications in the form of two
envelops for appointment of Senior Architectural and Master Planning
Consultant for MSRTC projects under Public- Private- Partnership (PPP) from
the financially and technically competent interested bidders.

1. Bids are available online from : Dtd. 09.06.2025 to 24.06.2025

up to 1700 hrs.

2. Pre Bid Meeting : Dtd. 16.06.2025 at 1500 hrs.

3. Bid Document fees : Rs. 1,00,000/- (excluding all taxes & GST)

* For details please refer Bid documents available on the web site :
https://mahatenders.gov.in & www.msrtc.gov.in

-sd-
General Manager (Constn.)

Union Bank

of India

STRESSED ASSET MANAGEMENT BRANCH-MUMBAI,
Ground Floor, 104, Bharat House, M. S. Marg, Fort, Mumbai-400 001.
E-Mail : samvmumbai@unionbankofindia.bank

SALE NOTICE FOR SALE OF IMMOVABLE / MOVABLE PROPERTIES

E-Auction Sale Notice For Sale Of Immovable / Movable
Assets Under The Securitisation And Reconstruction Of
Financial Assets and Enforcement Of Security Interest Act,
2002 Read With Proviso To Rule 8 (6) / Rule 9(1) / Rule 6 (2)
Of The Security Interest (Enforcement) Rule, 2002.

NOTICE is hereby given to the public in general and in particular
to the Borrower(s) and Guarantor(s) that the below described
immovable/ movable properties mortgaged / charged / hypothecated
to the Secured Creditor, the possession of which has been taken by
the Authorized Officer of Union Bank of India (secured creditor),
will be sold on “As is where is”, “As is what is” and “Whatever
there is” on 26.06.2025 from 12:00 p.m. to 05:00 p.m., for recovery
of respective amount, due to Union Bank of India (Secued Creditor)
from the respective Borrower(s) & Guarantor(s) as mentioned
below. The Reserve Price and the Earnest Money Deposit are also
mentioned hereunder:

DATE & TIME OF AUCTION : 26.06.2025,

FROM 12:00 P. M. TO 05:00 P. M

Name of the Borrower, Co-Applicant & Guarantor :- 1. M/s.
Patoda Taluka Dudh Vyavsaik Sahkari Sansthans Dudh
Utpadak & Purvatha Sangh Ltd., 2. Mr. Ramkrishna Bangar,
3. Mrs. Satyabhama Bangar, 4. Mr. Mahadeo Sripati Bangar, 5. The
Legal Heirs Of Late. Kisanrao Yeshwant Kantale

Amount Due : Total Debt — Rs. 26,65,26,468.00 as per demand
notice dated 10-11-2017 with further interest, cost & expenses

Property No. 1 : - All part, piece & parcel of Residential Bunglow
admeasuring 60256.00 sq.ft. at Gut No. 876, Kasbe Patoda, Taluka-
Patoda, District — Beed in the name of Mr. Ramkrishna M Bangar.
Boundaries :- East — MSEB Compound, West — Pandurang Gawali,
South — Patoda Parli Road & North — Remaining Land of this Gut.
(UNDER SYMBOLIC POSSESSION, ORDER UNDER SECTION
14 HAS BEEN OBTAINED, IN PROCESS TO TAKE PHYSICAL
POSSESSION)

« Encumbrances, if any known to the Bank : Nil

* Reserve Price : Rs. 6,35,00,000.00 « Earnest money to be deposited :
10% of the Reserve Price * Date of Sale Notice : 04.06.2025

Property No. 2 : - All part, piece & parcel of Non-agricultural land Gut
No. 723 admeasuring 81 R (8100 sg.mtrs.) along-with 10 constructed
commercial shop thereon each having area 400 sq.ft. situated at Gut
No. 723, Shivaji Nagar, Near ST Stand, Opp. Market Committee,
Patoda, Tq. Patoda, District — Beed in the name of Mr. Kisanrao
Yeshwant Kantale. Boundaries:- East — Land of Krusi Utpanna Bajar
Samiti, West — Remaining Land of Survey No. 723, South — Narayan
& Hamid Tailor & North — Baburao Tambore. (UNDER SYMBOLIC
POSSESSION, ORDER UNDER SECTION 14 HAS BEEN
OBTAINED, IN PROCESS TO TAKE PHYSICAL POSSESSION)
» Encumbrances, if any known to the Bank : Nil

*Reserve Price : Rs. 2,57,00,000.00 « Earnest money to be deposited :
10% of the Reserve Price * Date of Sale Notice : 04.06.2025

Property No. 3 : - All the part & parcel of the property land in Gut No.
636 & 643, Village Bhayala, Tq. Pathoda, District — Beed admeasuring
1 Hectare 20 R & 27 R respectively in the name of Mrs. Satyabhama.
Boundaries of the Gut No. 643 :- East — Govt. Road, West — Land
of Bapurao Tatyaba Bangar, South — Babu Ganaji Bangar & North —
Gundiba Kondiba Bangar & Boundaries of the Gut No. 636 :- East
— Land of Bapu Tatyaba From Gut No. 636, West - Land of Bapu
Tatyaba From Gut No. 636, South — Land of Dhindiba Rama from Gut
No. 639 & North — Bhyala to Bansur Road. (UNDER SYMBOLIC
POSSESSION, ORDER UNDER SECTION 14 HAS BEEN
OBTAINED, IN PROCESS TO TAKE PHYSICAL POSSESSION).
« Encumbrances, if any known to the Bank : Nil

*Reserve Price : Rs. 1,61,00,000.00 « Earnest money to be deposited :
10% of the Reserve Price « Date of Sale Notice : 04.06.2025

For Further Details Contact : (During Office Hours) :- File Handling
Officer & Authorized Officer- Mr. Sidhartha Mhade - 8980518779

ON FOR PROPERTY / IES
0 P. M. TO 05.00

DATE OF INSPECTION OF THE PROPERTIES
(FOR PROPERTY UP:I%E(;!GPZIEI)Z?ICAL POSSESSION)

For detailed terms and condition of the sale, please refer to the
link provided in https://www.unionbankofindia.co.in
& https://baanknet.com
The Online E-Auction will be held through https://baanknet.com
on the date and time mentioned above with unlimited extension
of 10 minutes.

DATE & TIME OF E-
26.06.2025 AT

Sd/-

Place : Mumbai Authorised Officer, Union Bank of India

Home First Finance Company India Limited
CIN: L65990MH2010PLC240703,
Website: homefirstindia.com

2. |1.Mr. Abdul Rasheed Hussain Rs 40,07,256.50/- as on

2. Mirs. Aysha Zulaika Abdul Rasheed

Allthe part and parcel of Flat no. A-3, Stilt floor, Adm 81.78 Sq mtr build
up area, wing A, Nar Hari Ghrushneshwar, Gat no. 154/part, At| 02/06/2025 Interest
Mitmita, Tah+ Dist- Chhatrapati Sambhaji nagar thereon + other charges
Boundaries of the property: North- Balcony, South- Flat No-2, East—
Stair Case, West-Wing B on or before 5.00 p.m. of
27/06/2025

Rs. 12985166.67/- as on
31/05/2025 Interest

Reserve Price
Rs. 26,00,000/-

EMD
Rs. 2,60,000/-

Reserve Price

Industrial land & building situated at Plot no. 16,Gut no 40(Part),Near
Rs. 75,53,000/-

MIDC Waluj, Vill-Karodi, Aurangabad

3. |M/s Gurukrupa Casting
1. Mr. Sudam Limbaji Bhavar

We'll take you home

Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com
DEMAND NOTICE U/s 13(2)

You the below mentioned borrower has availed loan by mortgaging the schedule mentioned property and you the below mention has stood as borrower/co- borrower guarantor for
the loan agreement. Consequent to the defaults committed by you, your loan account has been classified as non- performing asset on 03-06-2025 under the provisions of the
Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (in short SARFAESI Act). We Home First Finance Company India Limited have
issued Demand Notice u/s 13(2) read with section 13(13) of the SARFAESI Act to the address furnished by you. The said notices are issued as on 03-06-2025 and these notices state
that you have committed default in payment of the various loans sanctioned to you. Therefore, the present publication carried out to serve the notice as the provision of Section 13(2)
of SARFAESI Actand in terms of provision to the rule 3(1) of the Security Interest (Enforcement) Rules, 2002:

2. Mrs Sulochana Sudam Bhavar thereon + other charges

on or before 5.00 p.m. of
27/06/2025
Rs. 20,66,293.26/- as on

Boundaries of the property: North- Open space, South- Plot no-15,

EMD
East- Open Space, West- 12 Mtrroad Rs. 7,55,300/-

4. (M//s Soni Engineering All the part and parcel of the property consisting PTR No. Old 515 and Reserve Price

Proprietor Mr Shailesh V Sikkarwar  |New 544, Gut No. 113,11979 Sq feet area with Tin shade construction| ~ 05/06/2025 Interest | Rs 66,60,000/-
Guarantor- at village Ghosapuri, Beed Bounded by North- Gut No. 112, South-| thereon + other charges EMD
Mr Kamlesh V Sikkarwar Rs 6,66,000/-

Land of khatod and Sayyad Abdul, East-0ld Beed-Jalna road, West—

Land of Bansi and Bhagwan on or before 5.00 p.m. of

27/06/2025

Reserve Price

All the part and parcel of the property consisting House No. 2-14-31
P h propeTty corsising rou Rs 1,09,04,000/-

(New) and 2-14-32 (old) bearing CTS No. 741 at katkat Pura,rajurives,
admeasuring area 175.37 sq.mtr situated at jalna Road, Beed Bounded
by North- Abdul Raheman Bagwans, South- Kondiram salunke’s, East-
House of Pille, West- Govt. Road

Allthat piece & parcel of Property situated at grampanchayat milkat no
270, Adm. 76.34 Sq mtr(821.5 Sq ft) Bazar Galli, Near Hanuman
Temple, At- Karmad, Tah+Dist- Chh. Sambhajinagar North- House of
Satish Wagh, South- Property of Sunil V Kokate, East- House of Dattu
Ambaji, West- Road

All that piece & parcel of Property situated at grampanchayat milkat no

EMD
Rs 10,90,400/-

Reserve Price
Rs 5,15,000/-

EMD
Rs. 51,500/~

Rs. 1,55,21,152.75/- as
on 31.05.2025 Interest
thereon + other charges

Bid Submission Date

on or before 5.00 p.m. of

5. |M/S VINAYAK TRADERS
Mr Sunil Vinayak Kokate
Mr Ashok Baburao Deshmane

Reserve Price

271, Adm. 76.34 Sq mtr(821.5 Sq ft), Bazar Galli, Near Hanuman 21/06/2025 Rs 5,15,000/-
Temple, At- Karmad, Tah+Dist- Chh. Sambhajinagar North- Property EMD
of Sunil V Kokate, South- Property of Vinayak P Kokate, East- House of Rs 51,500/-

Dattu Ambaji, West- Road

G. Milkat no 409, (171Sgft) On Ground +First Floor of building, Gat no
128, Opp. Ambedkar staue, Jalna road, At Karmad, Tah+Dist-
Aurangabad North- Aurangabad Jalna Road, South- House of
Balaprasad Babulal Bhutada, East- Shop of Vinayak Kokate, West-
Shop of Krushna kokate

E_AUCTION DATE 24.06.2025 at 11 A.M. TO 12:00 PM. ; EMD DAT

Shop no-3 adm built up 267.48 sq.ft, Ground Floor, Gut no 140, Near RY
Enterprises, Waluj, Wadgaon Kolhati, Tisgaon, Chhatrapati Sambhaji
Nagar-431005 Boundaries of the property: North-Shop no-02, South-
Shop No-04, East- 15 mtr wide Road, West- Parking

Reserve Price
Rs. 20,05,000/-

EMD
Rs. 2,00,500

23.06.2025

Rs. 5206862.60/- as on
25/05/2025 Interest
thereon + other charges EMD

Bid Submission Date Rs. 228800/-
on or before 5.00 p.m. of 23/06/2025
For detailed terms and conditions of the sale please refer the The service provider Baanknet (M/s PSB Alliance Pvt. Ltd), (Contact No. 7046612345/

6354910172/ 8291220220/9892219848/ 8160205051, Email: support. BAANKNET@psballiance.com/ support.ebkray@procure247.com)." or may
contact Chief Manager ARM Branch Nagpur of Canara Bank- (Contact No. 9271071694) during office hours on any working day.

Reserve Price
Rs. 2288000/-

1. |M/s Arth Construction
Prop.- Mr. Ankit M Singh
Mrs Ragani Kumari Manjeet Pandey

Sr. | Name and Address of the Details of the security to be enforced Total Outstanding as on date of

No. | Account, Borrower(s) & Demand Notice plus further interest
Guarantor(s) and other expenses (inRs.)

1. | Arun Mhske, Flat No-34, Third Floor, Ayeshakiran Township, Building No-E, Survey no 44,45 and 46 6.39.802
PANCHASHILA MHASKE part, Plot no.39, Nagar Bhumapan no. 14759, Jalna-431203 Bounded by North-6 Mt . s

Road & Building "F", South-Passage & Flat No-E-33 in Ayeshakiran Township, East-
Flat No-E-35 in Ayeshakiran Township, West-Margin Open space & Compound Wall.

2. Gorakhnath Kharat, Flat No-35, Building No-E, Ayeshakiran Township, Survey no 44,45 and 46 part, Plot 6.50.426

Tulsabai Kharat no.39, Nagar Bhumapan no. 14759, Jalna-431203 Bounded by East-Flat No. E-36 in .
Ayeshakiran Township, West-Flat No. E-34 in Ayeshakiran Township, North-6 Mt. Road
8:, Building “F”,South-Passage & Flat No.E-32in Ayeshakiran Township.

3, | Sandeep Saraswat, Row House No-117, Abad Pride city, Narmada, Plot No-01, Survey No. 548[Part], ABAD 851,833
Ramjyot Saraswat PRIDE CITY Township, Near Hotel Dawat, Mantha Road, Jalna,Jalna,431203 Bounded Y

by East-Row House No.118, West-Row House No-116, South-Open Space (Duct),
North-Side Margin.

4 Nikhil Ravindra Warke, T P Scheme No 2, Final Plot No 199/41, Juna Satara Sutar Galli, Ta- Satare Shivar, 7.50.288
Yogesh Ravindra Warke, Bhusawal, Jalgaon,Maharashtra,425201 Bounded by East-Road, West-Surendra ”
Mayuri Nikhil Warake, Purushottam Bhavsar, North-Dattu Eknath Tayade, South-Road.

Ravindra Pandhari Warke

5. Santosh Kundlink Aran, Row House No- 38, GAT NO 8, Narayan Shrushti 2, MAUJE SHENDRABAN, Shendra 14.66.197

Radha Santosh Aran MIDC, Shendraban ,near panchayat,aurangabad,Maharashtra,431003 Bounded by Y
East-Internal Road, West-Row House No-53, North-Row House No-39, South-Row
House No-37.

6. | Ashish Uttam Pawar, Plot No-6, Block No-2 (Middle side),Shet Sarve No.181/3/2/181/3/3, Mehrun 15,91.534
Uttam Hira Pawar, Shiwar,Jalgaon,Maharashtra,425001 Bounded by East-Dp Side No.156 Of Onward S mr
Kasturibai Uttam Pawar No.181/3/4, West-10 Ft Uses Open Passage, North-Block No.01, South-Block No.03.

7. Sunita Sanjay Mundlik, Flat No. 13,GAT NO. 60,Shital Nagar,Apartment No. B-13, 3rd Floor, Shital Nagar, 11.93.420
Sanjay Govindrao mundlik Padegaon, Tq. Dist Aurangabad, Padegaon, Aurangabad,Maharashtra,431001 e

Bounded by East-Part of land from Gut No. 60, West--12.00 Mtr. wide road, North-Road,
South-Part of Land owned by Mr. Baburao Phule from Gut no. 60.

You are hereby called upon to pay Home First Finance Company India Limited within the period of 60 days from the date of publication of this Notice the aforesaid amount with
interest and cost failing which Home First Finance Company India Limited will take necessary action under the Provisions of the said Act against all or any one or more of the secured
assets including taking possession of secured assets of the borrowers, mortgagors and the guarantors. The power available to the Home First Finance Company India Limited under
the said actinclude (1) Power to take possession of the secured assets of the borrowers/guarantors including the rights to transfer by way of lease, assignment of sale for releasing
secured assets (2) Take over management of the secured assets including rights to transfer by ways of lease, assignment or sale and realize the secured assets and any transfer as
of secured assets by Home First Finance Company India Limited shall vestin all the rights and relation to the secured assets transferred as it the transfer has been made by you.

Interms of the Provisions of the Section 13(13) of the said act, you are hereby prohibited from transferring, either by way of sale, lease or otherwise (other than in the normal course of
your business), any of the secured assets as referred to above and hypothecated/mortgaged to the Home First Finance Company India Limited without prior consent of the Home
First Finance Company India Limited.

Place: Aurangabad, Jalgaon, Jalna
Date: 07-06-2025

Signed by: AUTHORISED OFFICER,
Home First Finance Company India Limited

Place : Nagpur. Date : 05/06/2025 AUTHORISED OFFICER, CANARA BANK
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